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(2) It shall come into force on the date of its
publication in the Official Gazette,

2. After rule 24 of the Registration of Electors Rules,
1960, the following rule shall be inserted, namely :—

“24A. Special provision for preparation ol rolls of
pre-delimited constituencies.—{1) Notwithstanding
anything contained in rule 24, if the electoral roll of
any constituency prior to the last delimitation is
required to be prepared urgently, the Election
Commission 1y direct that it shall be prepared—

(a) by putting logether the rolls of the new delimited
constituencies or relevant pargs thereof
corresponding to the areas as were comprised
within the pre-delimited constituency; and

(b) by making appropriate alterations in the
arrangement, serial numbering, headings, etc.,
of the roll so prepared.

(2) The roll so prepared shall be published in the

manner specified in rule 22, and shall, on such publication,
be the roll for pre-delimited constituency concerned.”

|F. No. H-11019(2)2009-Leg, 1]
V. K. BHASIN, Addl. Secy.

Note : The principal rules were published in the Gazette of

; India, Extraordinary, vide Notification Number
5.0. 2750(E), dated the 11th November, 1960 and
last amended vide Number S.0. 934(E), dated the
1 8th August, 2003,
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